e provided in the Notice of EGM. ; - -

By ordé} of the Board of Directors of

PUBLIC ANNOUNCEMENT

S ﬁm .- e (Under Requlation 6 of the sofvency and Bankrupiey Board of India (insolvency Resolilion
b it e gy & i y : 5 ’ A 3 it il
i STRESSED ASSET MANAGEMENT BRANCH: , I Cofparate Person) Reguiotions, 2016)
104, Ground fioor, Bharat Houses, M. S. Marg, Fort, Mumbai- 00 001, Maharashtra | | N OF THE CREDITORS OF VIAYDEEP DEVELOPERS LLP
Web-site : www.unionbankofindia.co.in E-mail : samvmumbal@unionbankofindiabank | | = & RELEVANT PARTICULARS
POSSESSION NOTICE Rule 8 (1)1 ] e maas VIAYDEEP DEVELOPERS LLP
; [For immovable propertyl - e

Regstrar of Gomparies. Mumbal

-

- |WHEREAS, The un
d

on 13 (12) read with  th yh g
interest (Enforcement) Rules 2002, issued a Demand Notice dated 0. | = 3 -
 [calling upon 1. M/s. Nirmal Lifestyle Ltd. 2. Mr. Dharmesh Sardarmal Jai nalf L ey 0{ DR Gy . '
House, Nirmal Nagar, Goregaon, Mulund Link Road, Mulund (W), Mumbai-400 080. 5. {Address of the registered office and G213, Gajlaxmi Apartment.oft Ram Mandir Road,
to repay the amount mentioned in the notice being ¥ 37,97,13,317/- (Rs. Thirty Seven - | I principal office (it any) of comorate dablor | Baabhal NNaka, Borivali (W) Mumbai - 400092,
Crore Ninety Seven Lakh Thirteen Thousand Three Hundred Seventeen Only) Insolvericy commancement data in tespect { Date of Order: 04 October, 2032
| within 60 days of receipt of said notice. : : of corporae doblor Dale of Receipt of Order: 11 October, 2022
~|The Borrowers / Guarantors having failed to repay the amount, noti i i : :
lgiven to the Borrowers / Guarantors and the public in general that the unde 6 stimaled date qd’am dfinsoivency 1107 Aprl, 2023
has‘taken,pomsslonrqf“proper,ty described here in below in exercise of powers| fes‘?f““"" procass -
conferred on him / her under Section 13 (4) of the said act read with rule 8 of the said| | Npm'e and registration number of the

[ AAFB112

day of October of the year 2022, : o || |insobvency protessionatactingas interim | VISHNU KANTKABRA
“Guarantor in , ‘is hereby resolution professianal 1P No: [BBIIPA-D011P-P-02178/2021.2022/13747

pioperty Wil bal Ciaenrr 0 el of the Interim resgiion 803, MAYFAIR GREENS, 5.V, ROAD, KANDIVALT

! ount of ¥ 37,9713,317/-| e ; i ; - 40006
Pl : ceeis ~dl | fprofes . 3s fegistered with the Board | WEST, MUMBAL 400067
|(Bs. Thirty Seven Crore Ninety Seven Lakh Thitteen Thousand Three Hundred : ol i IPVISHNUKABRAGGMAIL.COM

Seventeen Only) with further interest & expenses there on until full payment. - - :
The borrower's attention is invited to provisions of Section 13(8) of the Act, in respect| | 10.| Last date for submission of claims 3111002022
ila m the secured assets. ! !

October, 2072, order
- s feceived on dated 11th October, 2022,
/ ) e of Land togeth ith the proposed b g “Dis ) . . : B
constructed thereon admeasuring about 7731 square meters or thereabouts before Oclober 31,2022 to the Ime!;ii-nRRa(é Mﬂinw;b( mzimm;ﬁ;}m‘mm ‘:ggf":::

and saleable be area of 5,00,000 square feet respectively and bearing CTS EE e - - o
No, 491 A/8 of Village Nahur, Taluka Kurla in the Registration District and Sub L0 Om’zch IS,:G il Aparxmmﬁ Ram Mandi Road. Baabiai Neka, Borivl W,

District of Bombay Suburban and in the District of Mumbai City and Suburban|f | ™ | i 5 ,
land bounded as follows:- * On or towards the East by :-L.B.S, Marg; *On or|| | TheClaim: 2y be subniied in thei specific Forms B, C, D. E and E i terms of Regulations 7,89 and
towards the South by :- Land having building under construction CTS No, 401] | 9A ol The Insolvency and Bankruplcy Board of India (insolvency: Resolution Process for Corporate
A/9 & 491A (Part); * On or towards the North by :- Residential & Commercial|l | Persons) Regulations, 2016 by the Operational Crediors (except Workmen and Employees). Financial
building under construction; *0n or towards the West by :- Residential & L Workmen ard Employees and
Commercial building under construction CTS No. 491, = i :

56 may be. | |
The financlal creditors shal subimit their clairs with pro0t by electronic means only. All other creditors.

Date :12.10.2022 . SdiE] ithe
Place: Mumbai, Maharashtra _Authorised Officer, UNION BANK OF INDIA | may submit the claims with proof in person. by post or by electronic mears,
; i : . ['submission of false or misleading proofs of-claim shal attract penafties.
| Name and Signative of Interim Resolution Professional - Vishnu Kant Kabra
\' Dale and Place : i NA02022 Mumbai

_ Amal Ltd

310 B, Veer Savarkar Marg, Dadar (West), Mumbai 400028, Maharashtra, India
sec@amal.co.in | (+91 22 ) 62559700 | www.amal.co.in
. ‘ CIN: L24100MH1974PLCO17594* - : e
act of standalone and ,co‘nsolida(ed unaudited financial results for the quarter | six rmqnthsggnded; on September 30, 2022
i In terms of Regulation 47(1)(b) of the SEBI (Listing Ob!igatlon! and lsclogur‘g Require@er;@s)'negglaqun 2015]

R

= (¥ lakhs)
. Standalone T - _____ Consolidated - .
. Quarter ended on ! | Six months ended on [Vearended on . Quarter ended on [ Six months ended on_ Yearended on
[September 30, June 30, | ptember 30, (September 30, [Sep 30,| March 31, |September 30,[ June 30, |September 30,|September 30, | September 30,| March 31,
i 202z 2022, 2021 2022 2021 2022 2022 = 2022 182021 2022 2021 2022
Jnaudited | Ui d_ | Unaudit Unaudited [ Unaudited | Audited | Unaudited | Unaudited |~ Unaudited [™ Unaudited” | Audited
: 68 224370 348,01 i 1,090.25
o 166,99) . 74) ‘
iy : (11685) | = 13,
ense)Torthe [ . -
iod (after tax | ‘ b : '
affertax)] 1o 169 (117.21) 1872 | (10080) | (15459) | 24134 (598.57) (180.47) (13.68) (779.04) (194.93) 109.50
. MSQWSO 942.50 942.50 942.50 942,50 94250 . 94250 942.50 942.50 942,50 942.50 942.50
) e 5 273525 : 2,592.04
quity share of e , - ' ,
ngyearend) | 018 (1.24) 0I5 (106) |5 1B el eas) ]t oy (0.44) (8.26) (2.06) 1.18

ailed fqrmét of results filed with the Stock Exchange under Regulation 33 of the SEBI (Listing Oﬂligalion and Disclosure Redu'irements) Regulations, 2015, The details in prescribed format
8 websites of the Stock Exchange (www.bseindia.com) and the Cqmpany (wvw.amal.co.in). . i ‘

For Amal Ltd
. Sd/-

(Rajeev Kumar)
anaging Dlrquor

M







